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2.3,98 is not in accordances i

\

CEN TRAL AMINISTRATIVE TRIBUN AL PRINCIP AL BgNCH

0. 18.No, 1 030/98

L
I/ ]

Neu Delhi: Dated this the 26 - day of Octobsr,199g,

"ON'BLE MR, S, R, ADIGE, VIcE gHap RN (a) .

shriJwal prasag ,

Yo shri Sat Dav Prasagd,
Rlo 541, Krishna Nagar Bagi,
Ghaziabag, . eeee Applicant,
(By adwcate: Shri surinder Singh)
1, The..Dr,incipa'l‘ Director of Audit,
Northern Rall yay, iy
Baroda House, .
New Del hi -01,
2. senior pugit 0fficer”(g),
Northem Railyay,
Baro ga Fuse, )
New Dglhieg1 ¢+ <. Respondents,

Madha y Panikar),

. —LROER

HON'BLE MR, S, R, ADIGE, v

(By adw cate: shri

VICE CHaTRYaN(a),

- fpplicant segks prompt payment against his ,

medical claims and a di'rection fop respondents not

to harass hinp .

I hawe hea rd appiicant'

3, It is n

February,199g

Rse 51403/ - (qnnsxure-m),uhich have been cleared, In

march,1998 applicantlhaslpr!‘ef’arred claims amounting
5‘2),' which is in digute.
Respondents zpg calling upon spplicant to pyo duce

the Vrappers/empty phials/ bottlags ip Support of

this claim in Bccordance with Principal Oirector gugits!

Memo dated 2,3,98 ( Annexure-m) beforg they clear

the claim, mp1icant contends that this menmg dated

th ¢s MA Rules or

S counsel Shpi Surinder




' p'rescribed procedure, and irf T'e spon defga

. . -2 -
ha ve any
doubt re9arding the 98nuingss O0f the clain t hay

can starpt 3 vigilaneg -8nquiry against him, instead of

putting hip trhogh syet harassment,

5, o In,struction No.f"" for the Quidance o

At ten dan e mle'sr"(Mnexura'-Rwé. lays doun that all

clai'ms in excess of '&5.1000/- Should bg thoroughly
Scrutinisgg, Furthe;more, Ruls 6(°p) ragarding

9enuiness, ang whilg 'obing S0 will Ommunicate his
reasons g the claimant, who may t hen appeal tg the

Central (o vt,

if"org earliep Occasions this memo yas not enf‘Orced,

®es not mean thay respondents arpg Precluded From
en fo reing 1t,if they ha ve any dubts ahoyt the
. n

genuinesspf‘ the claim, parpti cularly af it X ceeds to

d claim of &,3476,25

!




8, The Da therers T8 warrants no-judicial - .

'invterf‘erence. It is dismissed, No costs,

(-S..R, a0IGE y .
VICE CHal s aN (a),.
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